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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

iff 

drder datce 	03.2O04 

.kDIA.icant- , Serat 1ur.ar Patra (tue 

of :osjjur 3.P.C.) having faced 

an enquiry uneer Rule-B of the EDAs (Con(Juct 

and Service) RUl€:, 1934( for misappropriation 

of Govt. mone was u1timately, removod from 

service under Anneure-i dated 31.3.1999, lIe 

hea, thereafter, carried the matter in appeal 

unoer Annezure-2 dated 19.11.1999; which was 

E 
	 rejected under Annexure-3 dated 31.1.2000. 

dance this d)ricine1 	plicatior. uncer 

Section iof dhe A.T.Act, 1933; with prayers 

to quash the orders under .Annexures-1 and 3 

and to direct the Respondents to reinstate the 

App 1 Ic a nt 

Respondents have filed tiicIi counter 

tating therein that since there were no lacun 

(either in the matter of conducting the enquiry 

or awarding the punisent) and since at each 

stage, principles of natural jusrico were 

followed; there is hardly any scope for this 

Tribunal to interfere in the matter and, 

dherefore, they have prayed for dismissal of 

C_Ii.is case. 

We have heard the ICSSnCd COCUSCI for 

the parties and orused the materials placed 

on record. 

Paring hearing, the learned counsel 

for the applicant failed to state as to which 

of the rules was violated or as to whether the 

App1icnL was over denied naturalus jtce i to 

defend his case. 	also utterly failed 

r:aPc out any case zither warranting this- 
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Tribunal to inLc ferc. in hc o.rcr f punishmci. 

awe cid by Lhc disciplinary authority or by 

the 	Ella 	AuLh ity. :e has also not placed. 

anyrateria1c ?iZ,, cnUiry report, note-shoet 

of iay tO ocy proceedings) in order to show 

that as to ;hethar the allegations are based on 

ovidenc or not. 11c has only tric 'Co Canvass 

that the jnisenL imosed. un the 	plio - nL 

to be hi hiy dspruoi onat,/shoc king to 

judicial conscience; which we do not agree 

in Finy way. It is not a quan tun of 

:isappropriated by a Govt.sarvant. All that are 

for consi' raLon as to how far a Govt • so ryan t 

heaps his faith and trust unLouched If a 

man lose his trust and faith, he is QCLLnital 

not worthy to contnuc in Govt,sorvice. QUcsti 

of quantua of the amount i nt the factor 

furs nsiJc 	IL may be one rupee or more. 

hhon 	 railed to discharge hi:: 

duty to the utmost rtisfaction of the peoolc 
S 

at large, with utmost devutiur and. abscluLe 

integrity, he Ls not fit. Loaantinuc. in h•a 

pest and Lht was :.hat exactly happened. in this 

case-; which has also been taken note of by the 

pao1iaLc Authority. 

In *a above view of the matter, v find 

no C:3JLL In hIs OA; hih is accordingly, 

ho sos Ls. 	 I / 
.TIC/ 
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